PIL No. 6 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr SP Das, petitioner in person prays for time to file
additional affidavit.

Mr SC Shyam, learned senior counsel representing
the Union of India is also not ready with the brief to argue
the matter.

Thus, as per request, the parties are granted two
weeks’ time to prepare and argue the case.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 16 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr D Senapati, learned counsel, appears for the
petitioner.

Mr R Dubey, learned counsel, represents the
respondents.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 17 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr D Senapati, learned counsel, appears for the
petitioner.

Mr R Dubey, learned counsel, represents the
respondents.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 18 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr D Senapati, learned counsel, appears for the
petitioner.

Mr R Dubey, learned counsel, represents the
respondents.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 19 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr D Senapati, learned counsel, appears for the
petitioner.

Mr R Dubey, learned counsel, represents the
respondents.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 20 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr D Senapati, learned counsel, appears for the
petitioner.

Mr R Dubey, learned counsel, represents the
respondents.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 94 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr D Senapati, learned counsel, appears for the
petitioner.

Mr R Dubey, learned counsel, represents the
respondents.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 117 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr VK Jindal, learned senior counsel, appears for the
petitioner.

Mr R Dubey, learned counsel, represents the
respondents.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 123 of 2008

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr D Baruah, learned counsel, appears for the
petitioner.

Mr R Deb Nath, learned CGC, represents
respondents No. 1 to 4.

Mr R Dubey, Ilearned counsel, represents
respondents No. 5 to 7.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 124 of 2008

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr D Baruah, learned counsel, appears for the
petitioner.

Mr R Deb Nath, learned CGC, represents
respondents No. 1 to 4.

Mr R Dubey, Ilearned counsel, represents
respondents No. 5 to 7.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 126 of 2008

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr D Baruah, learned counsel, appears for the
petitioner.

Mr R Deb Nath, learned CGC, represents
respondents No. 1 to 4.

Mr R Dubey, Ilearned counsel, represents
respondents No. 5 to 7.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 126 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr D Senapati, learned counsel, appears for the
petitioner.

Mr R Deb Nath, learned CGC, represents
respondents No. 1 to 2.

Mr K Khan, learned Addl. Senior GA, represents
respondents No. 3 to 4.

Learned counsel for petitioner prays for and is
granted time till 05.12.2014 to make submissions on
doctrines of ‘reading down’ and ‘severability’ on the basis of
the leading case laws.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 133 of 2008

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr D Baruah, learned counsel, appears for the
petitioner.

Mr R Deb Nath, learned CGC, represents
respondents No. 1 to 4.

Mr R Dubey, Ilearned counsel, represents
respondents No. 5 to 7.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 329 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr VK Jindal, learned senior counsel, appears for
petitioner.

Ms L Phanjom, learned counsel, represents the
respondents.

Ms Phanjom, learned counsel, appearing for Ms T
Yangi, learned counsel for respondents, states that the
term of the latter as Standing counsel for Customs and
Central Excise, Shillong, has expired, therefore, she is not
in a position to appear in this case.

Issue notice to the Chairman of Board of Customs
and Central Excise, New Delhi, and also to the Chief
Commissioner/Commissioner, Customs and Central
Excise, Shillong, to ensure representation on behalf of the
Department on the next date of listing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 385 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr K Paul, learned counsel, appears for the
petitioner.

Mr SC Shyam, learned senior counsel, represents
respondents No. 1 to 4.

Mr R Dubey, Ilearned counsel, represents
respondents No. 5 to 7.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 386 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr K Paul, learned counsel, appears for the
petitioner.

Mr SC Shyam, learned senior counsel, represents
respondents No. 1 to 4.

Mr R Dubey, Ilearned counsel, represents
respondents No. 5 to 7.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 387 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr K Paul, learned counsel, appears for the
petitioner.

Mr SC Shyam, learned senior counsel, represents
respondents No. 1 to 4.

Mr R Dubey, Ilearned counsel, represents
respondents No. 5 to 7.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 388 of 2013

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH

21.11.2014

Mr K Paul, learned counsel, appears for the
petitioner.

Mr SC Shyam, learned senior counsel, represents
respondents No. 1 to 4.

Mr R Dubey, Ilearned counsel, represents
respondents No. 5 to 7.

Learned counsel for parties pray for and are granted
two weeks’ time to produce the copies of the judgment of
Gujarat High Court, Sikkim High Court, Jammu &
Kashmir High Court and Gauhati High Court in respect of
the subject matter impugned herein on the next date of
hearing.

List on 05.12.2014.

JUDGE CHIEF JUSTICE
(ACTING)

dev



